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dur. Deputy-Speaker. Motion mov-
ed:

“That the Bill further to amend
the Indian Penal Code, 1860, be
taken into consideration”.

Shri D C. Sharma: 1 rise to oppose
this Bill I do not think the Mover
of the Bill has given any arguments
in favour of the Bill that he has
brought forward. He has only stated
that this Bill is a legacy to him from
some kind-hearted Member who was
in the House last time but who is not
in the House now. I have every sym-
pathy with that hon. Member. But I
must submit very respectfully that the
legatee he has chosen is not the pro-
per person for the simple reason that
he has taken over a liability without
understanding its implications.
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For instance, I would have liked
him to expatiate on this point. I think
this is the third Bill that he has moved
today.

Shri Raghunath Singh: No, second.

Shri D. C. Sharma: Second. Let us
take the first Bill he put forward.

Mr. Deputy-Speaker: The hon.
Member may continue next time.

MANAGEMENT OF LIGHT RAIL-
WAYS (TAKING OVER BY THE
STATE) BILL*

Shri Jhulan Sinha (Siwan): I beg
to move for leave to introduce a Bill
to provide for the taking over for a
limited period by the State of the
management of Light Railways in the
country with & view to improve their
working and ensure a reasonable
standard of comfort and convenience
to the passengers using them.

Mr. Deputy-Speaker: The question
1!

“That leave be granted to intro-
duce a Bill to provide for the tak-
ing over for a limited period by
the State of the management of
Light Railways in the country
with a view to improve their
working and ensure a reasonable
standard of comfort and conveni-
ence to the passengers using
them".

The motion was adopted.

Shri Jhulan Sinha: I introduce the
Bill.

*Published in the Gazette of India Extraordinary, Part II—Section 2,

dated 7-3-1958





